CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

RA No.278/2000 in
O0.A. No.2894/97

New Delhi, this the )Q%¢\day of September, 2000

' HON’BLE SHRI JUSTICE V. RAJAGOPALA REDDY, VICE—CHAIRMAN(J)
HON’BLE SMT. SHANTA SHASTRY, MEMBER (A)

K.S. Sauran & Another o o - ...Applicants
-Versus-

Union of India & Others - . . . Respondents

ORDER (By Circulation)

‘) -89 Justice V. Rajagopala Reddy:
f}f-A  o ) “We have perused the grounds rafsed»in the R:.A.
::i-fﬁeyl are the same as have been féised in the OA and have
»‘fbéénfgébnsidered”'by the Bench while disposing of the OA.
'Dﬁ}ess an errquvapparent on the fac¢>bf the» record s
,bféﬁght to ‘ouf pbt{ée,.the réview app1icafﬁon éahnot be-

' entertained. The{ benefit given to Juniok Field ‘Officeré

"and .Estimaters of the same department even if true, cannot

:be a ground for entertaining theIR.A. The R.A. is,

-~ therefore, dismissed, in circulation.
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